In the Central Aéministrative Tribunal
" Calcutta Bench

'y

OA Ne.871 eof 1996

Present : Hen'ble Mr. DY Purkayastha, Judicial Memb er

- Tarspade Hazra
Vs,

Eastern Railway

Fer the Applidanf‘-.' Mr. S.R. R@y,.Adecate

Fer the;RQSPOndentS: Ms. U, Sanyal, Advecate

"Heatd On kg 2-7-98 | Date of Order : 2-7-98
ORDER

Heard@?ﬂ. Advecate Mr. S,R. Rey whe mentiens that the last
senteéggfﬁko mrae£ is passed as regards cests" sheuld be deleted
in view of the erder that the applicant is also entitlec te get
cest of Rs.2000/~ te be‘paid:by.the resPthents in the saeme erder,
T have gene threugh #he judgement and order dated 8-5-1998 and it
is feund thet the sentence "Ne erder is passeu as regards costs"”
jgvadvertently typed. Se, the sentence as mentiened abeve is
 hereby d€leted, Judgeren: may be cerrected accerdingly and this
erder may be treated as & part eof the erder dated 8-5-1998. Cepy

of this erder be furnished te beth the partiesi

( D, Purka asth
Member(J)



